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AS INTRODUCED IN LOK SABHA

Bill No. 144 of 2026

THE INDIAN STATISTICAL INSTITUTE BILL, 2026
A
BILL

to provide for a comprehensive statutory framework to the Indian Statistical
Institute, to excel as a globally recognised centre in Statistical Sciences and
allied fields and to provide for matters connected therewith or incidental
thereto.

WHEREAS, the Indian Statistical Institute was declared as an institution of national
importance by virtue of the Indian Statistical Institute Act, 1959 and is presently a
society registered under the West Bengal Societies Registration Act, 1961;

AND WHEREAS, it is expedient to widen the functioning of the Institute and
align its legal framework with the evolving needs of India’s growing and data-driven
economy;

AND WHEREAS, it is necessary to develop an ecosystem of high-quality
statisticians and data scientists to support evidence-based decision making through
the use of frontier technologies and to build deeper analytical capacity for the
government, industry and society;
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AND WHEREAS, it is expedient to provide for the incorporation of the Indian
Statistical Institute, as a body corporate to strengthen its governance, promote
academic excellence and research, and enable it to serve the emerging needs in the
field of statistics and allied disciplines towards Viksit Bharat.

BE it enacted by Parliament in the Seventy-seventh Year of the Republic of
India as follows:

CHAPTER 1
PRELIMINARY
1. (/) This Act may be called the Indian Statistical Institute Act, 2026.

(2) It shall come into force on such date as the Central Government may, by
notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,—
(a) “Academic Council” means the Academic Council of the Institute;

(b) “alumni” means the persons who have been awarded degrees,
diplomas or certificates by the Institute;

(¢) “Board” means the Board of Governors of the Institute constituted
under section 14;

(d) “Centre” means a campus or a centre established by the Institute for
the purposes of academic, research, training or outreach activities, or any other
purpose as may be specified by the regulations;

(e) “Centre-Director” means the Centre-Director of a Centre appointed
under section 23;

(/) “Chairperson” means the Chairperson of the Board of Governors
constituted under section 14;

(2) “Dean” means the Deans of the Institute or the Centres, as the case
may be, appointed under section 24;

(h) “Director” means the Director of the Institute appointed under
section 22;

(i) “employee” includes all persons employed by the Institute in
academic, administrative, technical or support capacities;

(j) “existing Institute” means the Indian Statistical Institute registered
under the West Bengal Societies Registration Act, 1961 and declared as an
institution of national importance under the Indian Statistical Institute Act, 1959;

(k) “faculty” means the academic staff of the Institute engaged in
teaching or research or both and includes Professors, Associate Professors,
Assistant Professors and such other academic designations as may be specified
by the regulations;

(/) “Fund” means the fund of the Institute referred to in section 29;

(m) “Institute” means the Indian Statistical Institute incorporated under
section 3;

(n) “Management Council” means the Management Council established
at the Centres under section 20;

(o) “Presiding Officer” means the Presiding Officer of a Management
Council of a Centre appointed under section 20;

(p) “prescribed” means prescribed by rules made under this Act;
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(g9) “Registrar” means the Registrar of the Institute appointed under
sub-section (/) of section 25;

(7) “regulations” means the regulations made by the Board under section 37;

(s) “Standing Orders” means the Standing Orders made by the Academic
Council under section 38;

(¢) “Statistical Sciences” includes the fields of theoretical and applied
statistics, mathematics, economics, data science, computer science and other
quantitative sciences including biology, physics and earth sciences; and such
other allied fields including quantitative social sciences and modern
technologies, such as cryptology and other related disciplines as may be
specified by the regulations;

(u) “Visitor” means the Visitor of the Institute.
CHAPTER I
THE INSTITUTE

3. (1) On and from the date of commencement of this Act, the existing Institute

shall be a body corporate by the same name.

(2) The Institute shall have perpetual succession and a common seal, with power,

subject to the provisions of this Act, to acquire, hold and dispose of property, both
movable and immovable, and to contract and shall, by the said name, sue or be sued.

4. On and from the commencement of this Act,—

(a) any reference to the existing Institute in any contract or other
instrument shall be deemed as a reference to the Institute;

(b) all properties, movable and immovable, of or belonging to the
existing Institute shall vest in the Institute;

(c) all rights, debts and liabilities of the existing Institute shall be
transferred to, and be the rights, debts and liabilities of the Institute;

(d) every person employed by the existing Institute, immediately before
the commencement of this Act, shall hold office or service in the Institute, with
the same tenure, at the same remuneration and upon the same terms and
conditions and with the same rights and privileges as to pension, leave,
gratuity, provident fund and other matters, as they would have held had this
Act not been enacted and shall continue to do so unless and until such
employment is terminated or such tenure, remuneration and terms and
conditions of service are duly altered by the regulations:

Provided that where any alteration so made is not acceptable to such
employee, such employment may be terminated by the Institute in accordance
with the terms of the contract with the employee, or, if no provision is made
therein in this behalf, on payment of a compensation equivalent to three
months remuneration in the case of permanent employees and one month
remuneration in the case of other employees:

Provided further that any reference, in whatever form of words, to the
Chairman of the Institute, Director, Chief Executive (Administration and
Finance) or other officers of the existing Institute under any law for the time
being in force, or any instrument or other document, shall be construed as a
reference to the Chairperson of the Board, Director, Registrar or other officers,
as the case may be, of the Institute:

Provided also that every person employed before the commencement of
this Act, pending the execution of a contract, shall be deemed to have been
appointed in accordance with the provisions of this Act;
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(e) every person pursuing before the commencement of this Act, any
academic or research course in the existing Institute, shall be deemed to have
migrated to and registered with the Institute, on such commencement at the same
level of course in the existing Institute from which such person migrated; and

(f) all suits and other legal proceedings instituted or which could have been
instituted by or against the existing Institute, immediately before the commencement
of this Act, shall be continued or instituted by or against the Institute.

5. The objects of the Institute shall be—

(a) to ensure that the Institute is a centre of global excellence for study,
research and training in the Statistical Sciences and allied fields;

(b) to advance and disseminate knowledge of Statistical Sciences and
allied fields;

(¢) to foster interdisciplinary research in Statistical Sciences,
mathematics, economics, computer science and other fields; and

(d) to enhance collaboration amongst industry, academia and
government to promote practical application of knowledge for public interest.

6. Notwithstanding anything contained in the University Grants Commission

Act, 1956 or in any other law for the time being in force and subject to the provisions
of this Act, the Institute shall exercise the following powers and perform the
following functions, namely:—

(a) to carry out the administration and management of the Institute;

(b) to provide by the regulations for the admission of students to the
various courses of study;

(c¢) to conduct courses of study, training and research in the Statistical
Sciences and allied fields, disseminate knowledge thereof and evolve
innovative pedagogies thereto;

(d) to set up centres and campuses in India and abroad either on its own
or in association with partner institutions;

(e) to grant degrees, diplomas and other academic distinctions or titles
and to institute and award Chair professorship, fellowships, scholarships,
prizes and medals, honorary awards and other distinctions;

(f) to promote start-ups, incubations and entrepreneurial efforts;

(2) to establish and maintain such infrastructure as may be necessary and
to invest and deal with any moneys and securities of the Institute not
immediately required for any of its activities in such manner as may be
specified by the regulations;

(h) to determine, specify and receive payment of fees and other charges
from students and any other person, institution or body corporate for
instruction and other related services provided by the Institute;

(7) to acquire, hold and deal with the property belonging to or vested in the
Institute, with the approval of the Board, and in case of immovable property, under
prior intimation to the Central Government, for advancing the objects of the
Institute subject to the condition that such property is not obtained wholly or partly
from the funds of the Central Government or a State Government:

Provided that where the land for the Institute has been provided free of
cost by a State Government or the Central Government, such land shall be
disposed of only with the prior approval of the Central Government;

(j) to appoint committees for the disposal of any business of the Institute
or for tendering advice in any matter pertaining to the Institute;
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(k) to receive grants, gifts and contributions and to have custody of the
funds including internally generated funds of the Institute to meet the capital
expenditure and expenses incurred thereof;

(/) to invest any surplus funds not needed for immediate research work
in accordance with the provisions contained in section 337, sub-section (/) of
section 342 and section 350 of the Income-tax Act, 2025;

(m) to create any reserve fund, corpus fund, sinking fund, insurance
fund, provident fund or any other funds, whether for depreciation or repairs,
improving, extending or maintaining any of the properties or rights of the
Institute or for recoupment of wasting assets and benefits of the employees
and for any other purposes;

(n) to create partnerships, affiliations and other classes of professional
or honorary or technical membership or office as the Institute may consider
necessary; and

(0) to do all such things and activities incidental to attain the objects of
the Institute.

7. (1) The Institute shall be open to all persons irrespective of gender, race,
creed, caste or class and no test or condition shall be imposed as to religious belief
or profession in admitting students or appointing members, employees and faculty
or in any other connection whatsoever.

(2) No bequest, donation or transfer of any property shall be accepted by the
Institute which, in the opinion of the Board, involves conditions or obligations
opposed to the spirit and objects of the Institute.

(3) The admission to every academic course or programme of study in the Institute
shall be based on merit assessed through transparent and reasonable criteria mentioned
in its prospectus, prior to the commencement of the admission process by the Institute:

Provided that nothing in this section shall be deemed to prevent the Institute
from making special provisions for the employment or admission of women,
persons with disabilities or persons belonging to any socially and educationally
backward classes, in particular, for the Scheduled Castes and the Scheduled Tribes.

(4) The Institute shall be a Central Educational Institution for the purposes of
the Central Educational Institutions (Reservation in Admission) Act, 2006.

8. (1) The Institute shall be a not-for-profit legal entity and no part of the
surplus, if any, in revenue of the Institute, after meeting all expenditure in regard to
its operations under this Act, shall be invested for any purpose other than to achieve
the objects of the Institute.

(2) The Institute shall strive to raise funds for self-sufficiency and
sustainability.

9. All appointments to the faculty and employees of the Institute shall be made
in such manner as may be specified by the regulations, by—

(a) the Board, in case of appointment of Assistant Professor or of
equivalent rank or above, or if the appointment is made on the non-faculty
staff in any cadre, the maximum of the pay scale which exceeds such amount
as may be specified by the regulations;

(b) the Director, in any other case.

10. The Institute shall group its academic, scientific, administrative and service
functions into distinct divisions, units or any name deemed fit, for the performance of
its teaching, research, training, consultancy, outreach and administrative functions.

11. (/) The Institute may establish new Centres with the prior approval of the
Central Government, for the purpose of conducting research, teaching, training,
consultancy and outreach activities in furtherance of the objects of the Institute.
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(2) The Board may maintain, modify, merge, relocate or discontinue the
existing Centres based on academic priorities as may be specified by the regulations.

(3) Each Centre may, to the extent possible, be autonomous in its functioning
and overall administration and be financially independent for the purposes of its
day-to-day administration.

(4) Each Centre may have its own Management Council, as approved by
the Board.

CHAPTER 111
STRUCTURE OF INSTITUTE
12. The following shall be the authorities of the Institute, namely:—
(a) Visitor;
(b) Board of Governors;
(¢) Academic Council;
(d) Management Council;
(e) Director;
(f) other authorities appointed under this Act.
13. (1) The President of India shall be the Visitor of the Institute.

(2) The Visitor may appoint one or more persons to review the work and the
progress of the Institute and to hold inquiries into the affairs thereof and to report
thereon in such manner as the Visitor may direct.

(3) Upon receipt of any such report, the Visitor may take action and issue such
directions as may be considered necessary in respect of any of the matters dealt with
in the report and the Institute shall be bound to comply with such directions.

14. (1) The Board of Governors shall be the principal policy making executive
body of the Institute.

(2) The Board shall consist of the following members, namely:—

(a) Chairperson, from amongst eminent persons in the field of academia,
industry, education, public policy, Statistical Sciences and allied sciences, or
other fields to be nominated by the Visitor on the recommendation of the
Central Government;

(b) a nominee of the Ministry or Department of the Central Government
having administrative control of the Institute, not below the level of Joint
Secretary to the Government of India;

(c) Joint/Additional Secretary and Financial Adviser of the Ministry or
Department of the Central Government having administrative control of
the Institute;

(d) four eminent persons in the field of Statistical Sciences and allied fields,
to be nominated by the Chairperson in such manner as may be prescribed:

Provided that such persons shall not be employees of the Institute and
one of such persons shall be a woman;

(e) four representatives of the Institute, namely:—
(7) Director, ex officio;

(if) a Centre-Director, ex officio, to be nominated by the
Chairperson in such manner on rotation basis and for such term as may
be specified by the regulations; and

(iii) two members of the Academic Council to be nominated by the
Board in such manner as may be specified by the regulations.

(3) The Registrar shall be the Secretary of the Board.
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15. (1) The Board shall meet at such place and time and observe such rules of
procedure in regard to the transaction of business at its meeting as may be specified
by the regulations:

Provided that for specific matters, the Board shall have the power to call any
person as a special invitee for discussion on the relevant agenda.

(2) The Chairperson shall ordinarily preside over the meetings of the Board
and at the convocations of the Institute.

(3) The Chairperson shall ensure that the decisions taken by the Board are
implemented.

(4) The Chairperson shall exercise such other powers and perform such other
functions as may be assigned under this Act, the rules and regulations made
thereunder.

16. (/) The term of office of the Chairperson and members of the Board shall
be three years from the date of their nomination:

Provided that a member of the Board may be nominated for a second term, but
shall not hold office for more than two terms.

(2) The term of office of an ex officio member shall continue so long as such
member holds the office by virtue of which that person is a member of the Board.

(3) Amember of the Board, other than an ex officio member, who fails to attend
three consecutive meetings of the Board without permission of the Chairperson,
shall cease to be a member.

(4) A casual vacancy of a member shall be filled up in such manner as may be
specified by the regulations.

(5) The term of office of a member nominated to fill a casual vacancy shall
continue for the remainder of the term of the member in whose place such
nomination has been so made.

(6) The Chairperson and members of the Board shall be entitled to such
allowances as may be specified by the regulations.

17. (1) The Board shall be responsible for the general superintendence,
direction and control of the affairs of the Institute and shall have the power to frame,
amend or rescind the regulations governing the affairs of the Institute to achieve
its objects.

(2) Without prejudice to the provisions of sub-section (/), the Board shall have
the following powers, namely:—

(a) to take decisions on questions of policy relating to the administration
and working of the Institute;

(b) to examine and approve the annual budget estimates of the Institute;

(¢) to examine and approve the plan for development of the Institute and
to identify sources of finance for implementation of the plan;

(d) to establish departments, faculties or schools of studies and initiate
programmes or courses of study at the Institute, taking into account the
recommendation of the Management Councils regarding the programmes or
courses of study at the Centres;

(e) to set up Centres of studies in Statistical Science and allied fields in
India under intimation to the Central Government;
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(f) to establish, modify, merge, relocate, or discontinue the existing
branches, centres of excellence and outlying units based on academic
priorities and available resources in such manner as may be specified by the
regulations;

(g) to grant degrees, diplomas and other academic distinctions or titles
and to institute and award fellowships, scholarships, prizes and medals as
recommended by the Academic Council;

(h) to confer honorary degrees, awards and other distinctions in such
manner as may be specified by the regulations;

(i) to create academic, administrative, technical and other posts with the
prior approval of the Central Government and to make appointments thereto;

(j) to specify by the regulations, the qualification, classification, terms
of office and method of appointment of academic, administrative, technical
and other posts;

(k) to specify by the regulations, the number, emoluments and to define
the duties and conditions of services of academic, administrative, technical
and other posts;

(/) to specify by the regulations, the constitution of pension, insurance
and provident funds for the benefit of academic, administrative, technical and
other posts;

(m) to set up Centres of studies in Statistical Sciences and allied fields
outside India in accordance with guidelines laid down by the Central
Government from time to time and the laws in force in such foreign country;

(n) to determine the fees to be charged for courses of study and
examinations in the Institute as may be specified by the regulations;

(o) to institute fellowships, scholarships, medals, prizes and conduct
exhibitions, as may be specified by the regulations;

(p) to create infrastructure and maintain buildings as may be specified
by the regulations;

(g) to specify by the regulations, the conditions of residence of students,
levy of fees for residence in the halls and hostels and of other charges;

() to specify by the regulations, the manner of authentication of the
orders and decisions of the Board;

(s) to specify by the regulations, the quorum for meetings of the Board,
the Academic Council or any committee and the procedures to be followed in
the conduct of their business;

(?) to administer the finance of the Institute;

(u) to specify by the regulations, the reorganisation, naming, renaming,
merging, or discontinuation of any division or the creation of a new division
in accordance with the academic and strategic needs of the Institute; and

(v) to exercise such other powers and perform such other duties as may
be conferred or imposed upon it by this Act.

(3) The Board shall be the final decision making body of the Institute in respect
of academic, administrative, personnel, financial and developmental matters.

(4) Subject to the provisions of this Act, the Board may, by notification,
delegate such of its powers and functions to the Director as it may deem fit.
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(5) The Board shall, within a period of three years from the date of
incorporation of the Institute, and thereafter at least once every five years, evaluate
and review the performance of the Institute, including its faculty, on the parameters
of long term strategy and rolling plans and such other parameters as the Board may
decide and report of such review shall be placed in the public domain.

(6) The report of the evaluation and review under sub-section (5) shall be
submitted by the Board to the Central Government along with an action taken report
thereon.

(7) The Board shall, in the exercise of its powers and discharge of its functions
under this Act, be accountable to the Central Government.

18. (/) The Academic Council shall be the principal academic body of the
Institute.

(2) The Academic Council shall consist of the following persons, namely:—

(a) Director of the Institute, who shall be the chairperson of the
Academic Council;

(b) the Centre-Directors—members, ex officio;

(c) all full time Professors and such number of other full time faculty as
may be determined by the Board—members, ex officio;

(d) Dean of academic affairs—Member-Secretary.

(3) The meeting of the Academic Council shall be held at least once a year and
periodical meetings may be held at the Centres of the Institute with members of
that Centre.

19. (/) The Academic Council shall perform the following functions,
namely:—

(a) to specify the organisation and modification of courses;

(b) to specify the eligibility criteria and procedure for admission of
students;

(c) to specify the examination and evaluation systems; and
(d) to promote interdisciplinary studies and research in the Institute.

(2) The Academic Council shall make recommendations to the Board
regarding—

(a) the introduction and discontinuation of courses and programmes of
study;

(b) the award of degrees and diplomas for the courses and programmes
of study;

(c) the collaboration between the Institute and external organisations:

Provided that for the collaboration between a Centre and an external
organisation, the Management Council of that Centre shall have the power to make
recommendations to the Board.

20. (/) The Board may establish a Management Council at each Centre.

(2) Subject to the provisions of this Act, the Management Councils shall be
responsible for the general superintendence, direction and control of the affairs of
the Centres and shall exercise the powers under this Act, the rules and the
regulations made thereunder.
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(3) Each Management Council shall consist of the following persons,
namely:—

(a) Presiding Officer, from amongst eminent persons in the field of
academia, industry, education, public policy, Statistical Sciences and allied
fields to be appointed by the Board in such manner as may be specified by the
regulations;

(b) Director—member, ex officio;
(c¢) Centre-Director—member, ex officio;
(d) Dean of Centre—member, ex officio;

(e) one member of the Academic Council to be nominated by the
Board—member.

(4) The Deputy Registrar of the Centre shall be the Secretary of the
Management Council.

(5) The Presiding Officer shall ordinarily preside over the meetings of the
Council.

(6) The term of office, vacancies among and allowances payable to the
Chairperson and members of the Board shall mutatis mutandis apply to the
Presiding Officer and members of the Management Council.

21. (/) The Board may constitute Finance Committee of the Institute.

(2) The Finance Committee shall examine the accounts, scrutinise proposals
for expenditure and financial estimates of the Institute and prepare a report for the
approval of the Board and further submission to the Central Government for
consideration of grants under section 29.

(3) The constitution, powers and functions of the Finance Committee shall be
such as may be specified by the regulations.

22. (1) The Director shall be the Chief Executive Officer of the Institute and
shall be responsible for implementation of the decisions of the Board and Academic
Council and for day-to-day administration of the Institute.

(2) The Director shall be appointed by the Board, with the prior approval of
the Visitor, on such terms and conditions of service as may be prescribed.

(3) The Director shall exercise the powers and perform such functions as may
be assigned under this Act, the rules and the regulations made thereunder.

(4) The Director shall, except on account of resignation or removal, hold office
for a term of five years from the date on which he enters upon his office.

(5) The Director may, by notice in writing under his hand addressed to the
Chairperson of the Board, resign his office at any time.

(6) The Board may, with prior approval of the Visitor, remove the Director
from office in such manner as may be prescribed.

(7) Where, in the opinion of the Director, any situation is so emergent that an
immediate decision needs to be taken in the interest of the Institute, the Director
may issue such orders as may be necessary, recording the grounds for his opinion:

Provided that such orders shall be submitted for ratification by the Board in
its meeting immediately following the issue of such orders by the Director.

(8) Where the post of Director falls vacant on account of any reason, the Board
may appoint an acting Director in such manner as may be specified by the
regulations.
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23. (I) Each Centre shall be headed by a Centre-Director, who shall be
appointed by the Board in such manner as may be prescribed.

(2) The Centre-Director shall be responsible to the Management Council for
all scientific, academic, administrative and financial matters concerning the Centre.

(3) The Centre-Director shall be responsible for ensuring the effective
functioning and day-to-day administration of the Centre.

(4) The Centre-Director shall exercise the powers and perform the functions
as may be assigned under this Act or regulations made thereunder or by the
Management Council of that Centre.

(5) The Centre-Director shall submit an annual performance report of that
Centre to the concerned Management Council within the prescribed timeline and
forward a copy of the report to the Director for the purpose of the annual
performance report:

Provided that the Management Council shall forward the annual performance
report of that Centre along with its recommendations to the Board.

(6) The Board may remove a Centre-Director from office in such manner as
may be prescribed.

(7) The Centre-Director shall, except on account of resignation or removal,
hold office for a term of five years from the date of assumption of office.

24. (1) The Deans of the Institute or the Centres shall be responsible to the
Director or the Centre-Directors for the organisation of academics, research,
student affairs and such other functions of the Institute or the Centres, as the case
may be.

(2) The Deans of the Institute and the Centres shall be appointed by the
Board in such manner, for such tenure and portfolio as may be specified by the
regulations.

25. (1) The Registrar of the Institute shall be appointed by the Board in such
manner and on such terms and conditions as may be specified by the regulations.

(2) The Registrar shall be the custodian of records, the common seal, the funds
of the Institute and such other property of the Institute as the Board may commit to
his charge and shall be responsible to the Director for the proper discharge of his
functions.

(3) The Director shall appoint such number of Deputy Registrars for the
Institute and the Centres, in such manner and on such terms and conditions as may
be specified by the regulations.

26. The Board may constitute committees for the Institute and the Centres, by
whatever name called, specifying the composition, duties and functions, in such
manner as may be specified by the regulations.

CHAPTER IV
FINANCE, ACCOUNTS AND AUDIT

27. For the purpose of enabling the Institute to discharge its functions
efficiently under this Act, the Central Government may, after due appropriation
made by Parliament by law in this behalf, pay to the Institute such sums of money
in such manner as it may think fit.

28. The Institute shall have the authority to generate revenue through such
means as may be specified by the regulations.
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29. (1) The Institute shall maintain a Fund to which shall be credited—
(a) all moneys provided by the Central Government;
(b) all fees and other charges received by the Institute;
(c) all moneys received by the Institute under section 27; and

(d) all moneys received by the Institute in any other manner or from any
other source.

(2) All moneys credited to the Fund shall be deposited in such banks or
invested with approval from the Central Government in such manner as may be
specified by the regulations.

(3) The Institute shall create a corpus fund for long-term sustainability of the
Institute, to which shall be credited such percentage of the net income of the
Institute and donations made specifically towards such corpus fund as the Central
Government may in accordance with the provisions of the Income-tax Act, 2025,
notify:

Provided that the Board may also create endowment funds for specific
purposes to which donations may be specifically made.

(4) The Fund shall be applied towards meeting the expenses of the Institute
including expenditure incurred in the exercise of its powers and discharge of its
duties under this Act, and for such other purposes as may be specified by
the regulations.

30. (/) The Institute shall maintain proper accounts including income and
expenditure statements, internal audit report and statement audited by internal
auditor specifying investments and other relevant records and prepare annual
statement of accounts including the balance sheet in such form as may be specified
by notification by the Central Government in consultation with the Comptroller and
Auditor-General of India.

(2) Where the statement of income and expenditure and the balance sheet of
the Institute do not comply with the accounting standards, the Institute shall disclose
in its statement of income and expenditure and balance sheet, the following,
namely:—

(a) the deviation from the accounting standards;
(b) the reasons for such deviation; and
(c) the financial effect, if any, arising out of such deviation.

(3) The accounts of the Institute shall be audited by the Comptroller and
Auditor-General of India and any expenditure incurred by the audit team in
connection with such audit shall be payable by the Institute.

(4) The Comptroller and Auditor-General of India and any person appointed
by him in connection with the audit of the accounts of the Institute shall have the
same rights, privileges and authority in connection with such audit as the
Comptroller and Auditor-General of India has in connection with the audit of the
Government accounts and, in particular, shall have the right to demand the
production of books, accounts, connected vouchers and other documents and papers
and to inspect the offices of the Institute.

(5) The accounts of the Institute as certified by the Comptroller and
Auditor-General of India or any other person appointed by him in this behalf
together with the audit report thereon shall be forwarded annually to the Central
Government and that Government shall cause the same to be laid before each House
of Parliament in accordance with such procedure as may be laid down by the
Central Government.
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31. The Institute shall maintain books of account with respect to—

(a) all sums of money received and expended by it and the matters in
respect of which receipt and expenditure take place;

(b) the assets and liabilities of the Institute;
(c) the properties, movable and immovable, of the Institute.

32. (1) The Board shall, prior to the end of each financial year, and without
prejudice to the provisions contained in the Comptroller and Auditor-General’s
(Duties, Powers and Conditions of Service) Act, 1971 or any other law for the time
being in force, appoint such auditors including internal auditor on such remuneration
as it thinks appropriate, to scrutinise the balance sheet and the statement of income
and expenditure of the Institute.

(2) The Board shall constitute an audit committee to provide expert advice on
effectiveness of the internal control system, risk management and audit report to
the Board.

(3) The auditor appointed under sub-section (/) or any person employed by
him shall not have any direct or indirect interest, whether pecuniary or otherwise, in
any matter concerning or related to the administration or functions of the Institute.

33. (/) The statement of accounts, including the balance sheet and the
statement of income and expenditure, the auditor’s report and the annual financial
report by the Director and other documents required to be annexed with such
statement shall be brought before the Board, as soon as may be, after the conclusion
of each financial year.

(2) A copy of the statement of accounts referred to in sub-section (/) shall be
sent to each member of the Board not less than twenty-one days before the date of
the meeting.

(3) The statement of accounts referred to in sub-section (/) shall, on its
approval by the Board, be published on the official website of the Institute.

34. (1) The annual financial report annexed to the statement of accounts shall
be submitted to the Central Government within such timelines as may be prescribed.

(2) The annual financial report shall include, namely:—
(@) the financial status and administrative affairs of the Institute;

(b) the amounts, if any, proposed to be transferred to surplus reserves, as
indicated in the balance sheet of the Institute;

(c) instances, if any, identified in the auditor’s report concerning
understatement or overstatement of surplus income over expenditure or
shortfall of expenditure over income, along with explanations for such
discrepancies;

(d) details of appointments of officers and faculty, specifically limited to
their financial implications.

(3) The annual financial report shall include a statement, listing five officers,
faculty or other employees of the Institute who received the highest remuneration,
inclusive of allowances and any other payments made during the financial year.

(4) The statement referred to in sub-section (3), shall explicitly indicate,
whether any listed employee is a relative of any member of the Board or the
Academic Council, and if so, the name of such member and other particulars as may
be determined by the Board.

(5) The Director shall provide comprehensive clarification regarding any
reservation, qualification or adverse remark made in the auditor’s report.
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CHAPTER V
ANNUAL PERFORMANCE REPORT

35. (1) The Director shall submit an annual performance report of the Institute
to the Board on such parameters and within such timelines as may be specified by
the regulations.

(2) The Director shall also include explanations and responses to any adverse
findings or recommendations made in periodic reviews, if any, conducted by the
Visitor, the Central Government or the Board in the previous financial year.

(3) The Director shall forward a copy of the annual performance report to the
Central Government within such timelines as may be prescribed.

36. (1) The Board shall evaluate and review the performance of the Institute
including faculty.

(2) The review shall be conducted on the parameters of medium-term and
long-term strategy and rolling plans of the Institute and such other parameters as the
Board may decide.

(3) The review shall be conducted within a period of three years from the date
of incorporation of the Institute and thereafter at least once every five years.

(4) The review shall be conducted by an independent agency or group of
experts appointed by the Board.

(5) The qualifications, experience and the manner of selection of the
independent agency or group of experts shall be such as may be specified by the
regulations.

(6) The Board shall prepare the review report and submit it to the
Central Government along with an action-taken report and publish the same on
its website.

CHAPTER VI
REGULATIONS AND STANDING ORDERS

37. (I) The Board may, by notification in the Official Gazette, make
regulations not inconsistent with the provisions of this Act and the rules made
thereunder.

(2) In particular, and without prejudice to the generality of the foregoing
power, such regulations may provide for all or any of the following matters,
namely:—

(a) the other purposes under clause (d) of section 2;
(b) such other academic designations under clause (k) of section 2;

(c) the allied fields and related disciplines of Statistical Sciences
under clause () of section 2;

(d) the admission of students to the various courses of study
under clause (b) of section 6;

(e) the infrastructure and investments under clause (g) of section 6;

(f) the manner of appointment of the faculty and employees of the
Institute under section 9;

() the maximum of the pay-scale which exceeds such amount to be paid
to a non-faculty staff in any cadre under clause (a) of section 9;

(h) maintenance, modification, merger, relocation or discontinuation of
any existing Centres under sub-section (2) of section 11;
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(i) the manner of nomination of a Centre-Director as a member of the
Board under sub-clause (i) of clause (e) of sub-section (2) of section 14;

(j) the manner of nomination of two members of the Academic Council
to the Board under sub-clause (iii) of clause (e) of sub-section (2) of
section 14;

(k) the meetings of the Board and rules of procedure in relation to the
transaction of business under sub-section (/) of section 15;

(/) the manner of filling up the casual vacancy of a member of the Board
under sub-section (4) of section 16;

(m) the allowances to be paid to the Chairperson and members of the
Board under sub-section (6) of section 16;

(n) the establishment, modification, merger, relocation or
discontinuation of existing branches, centres of excellence and outlying units
under clause (f) of sub-section (2) of section 17;

(o) the conferment of honorary degrees, awards and other distinctions
under clause (%) of sub-section (2) of section 17;

(p) the qualification, classification, terms of office and method of
appointment of the staff under clause (j) of sub-section (2) of section 17,

(g) the number, emoluments, duties and conditions of service of the staff
under clause (k) of sub-section (2) of section 17;

() the constitution of pension, insurance and provident funds for the
benefit of the staff under clause (/) of sub-section (2) of section 17;

(s) the fees to be charged for courses of study and examinations in the
Institute under clause (7) of sub-section (2) of section 17;

() the institution of fellowships, scholarships, medals, prizes and
conducting of exhibitions under clause (o) of sub-section (2) of section 17,

(u) the creation of infrastructure and maintenance of buildings under
clause (p) of sub-section (2) of section 17;

(v) the conditions of residence of students of the Institute and levying of
fees for residence in the halls and hostels and of other charges under
clause (g) of sub-section (2) of section 17;

(w) the manner of authentication of the orders and decisions of the Board
under clause (r) of sub-section (2) of section 17;

(x) the quorum for meetings of the Board, the Academic Council or any
committee and the procedures to be followed in the conduct of their business
under clause (s) of sub-section (2) of section 17;

(y) the reorganisation, naming, renaming, merging, or discontinuation of
any division or the creation of a new division in accordance with the academic
and strategic needs of the Institute under clause (#) of sub-section (2) of
section 17;

(z) the manner of appointment of the Presiding Officer of the
Management Council under clause (@) of sub-section (3) of section 20;

(za) the constitution, powers and functions of the Finance Committee
under sub-section (3) of section 21;

(zb) the manner for appointment of an acting Director under
sub-section (&) of section 22;
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(zc) the manner of appointment, tenure and portfolio of Deans by the
Board under sub-section (2) of section 24;

(zd) the manner of appointment and terms and conditions of service of
the Registrar under sub-section (/) of section 25;

(ze) the manner of appointment and terms and conditions of service of
the Deputy Registrars under sub-section (3) of section 25;

(zf) the manner of constitution, composition, duties and functions of
committees under section 26;

(zg) the means of generating revenue under section 28;

(zh) the manner of investment of the moneys credited to the Fund under
sub-section (2) of section 29;

(zi) the other purpose of expenditure of the Fund under sub-section (4)
of section 29;

(zj) the parameters of assessment and timelines for submission of annual
performance report of the Institute to the Board under sub-section (/) of
section 35;

(zk) the qualifications, experience and the manner of selection of the
independent agency or group of experts under sub-section (5) of section 36;

(z/) the manner of functioning of committees constituted under the
existing Institute and mandatory review thereof under clause (e) of
sub-section (/) of section 46; and

(zm) any other matter which is to be or in respect of which provision is
to be made by the Board.

(3) The first regulations of the Institute shall be made by the Board with the
previous approval of the Central Government.

38. (1) The Academic Council may, by notification, issue Standing Orders not
inconsistent with the provisions of this Act, the rules and regulations made
thereunder.

(2) In particular, and without prejudice to the generality of the foregoing
power, such Standing Orders may provide for all or any of the following
matters, namely:—

(a) the admission of students to the Institute;

(b) the courses of study to be laid down for all degrees and diplomas of
the Institute;

(c) the conditions under which students shall be admitted to the degree
or diploma courses and to the examinations of the Institute, and shall be
eligible for degrees and diplomas;

(d) the conditions of award of fellowships, scholarships, medals, prizes
and conduct of exhibitions;

(e) the conditions and mode of appointment and duties of examining
bodies, examiners and moderators;

(f) the conduct of examinations;
(g) the maintenance of discipline among the students of the Institute; and

(h) any other matter which is to be or may be provided for by the
Standing Orders under this Act.
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(3) The Standing Orders made by the Academic Council shall have effect from
such date as it may direct and shall be submitted to the Board for its consideration
in the next meeting.

(4) The Board may by resolution modify or cancel any Standing Order and
such Standing Order shall stand modified or cancelled accordingly from the date of
such resolution.

CHAPTER VII
MISCELLANEOUS

39. No act of the Institute or the Board or the Academic Council or any other
body constituted under this Act, shall be invalid merely by reason of—

(a) any vacancy or defect in the constitution of a body; or

(b) any irregularity in the procedure of a body not affecting the merits of
the case; or

(c) any defect in the selection, nomination or appointment of a person
acting as a member of a body.

40. The Institute shall furnish to the Central Government such returns or other
information with respect to its policies or activities as the Central Government may,
for the purpose of reporting to the Parliament or for the making of policy, from time
to time, require.

41. The provisions of the Right to Information Act, 2005 shall apply to the
Institute, as if, it were a public authority defined in clause (%) of section 2 of
that Act.

42. (1) The Central Government may, by notification in the Official Gazette,
make rules for carrying out the provisions of this Act.

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the following
matters, namely:—

(a) the manner of nomination of eminent persons to the Board under
clause (d) of sub-section (2) of section 14;

(b) the appointment, terms and conditions of service of Director under
sub-section (2) of section 22;

(¢) the manner of removal of the Director under sub-section (6) of
section 22;

(d) the manner of appointment of Centre-Directors under sub-section (/)
of section 23;

(e) the timeline for Centre-Director to submit the annual performance
report of the Centre to the Management Council under sub-section (5) of
section 23;

(f) the manner of removal of Centre-Directors under sub-section (6) of
section 23;

(g) the timeline for submission of the annual financial report under
sub-section (/) of section 34;

(h) the timeline for forwarding of copy of the annual performance report
to the Central Government under sub-section (3) of section 35; and
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(i) any other matter which is to be or may be prescribed or in respect of
which provision is to be made by the Central Government.

43. (1) If any difficulty arises in giving effect to the provisions of this Act, the
Central Government may, by order published in the Official Gazette, make such
provisions not inconsistent with the provisions of this Act, as may appear to it to be
necessary or expedient for removing the difficulty:

Provided that no such order shall be made under this section after the expiry
of the period of three years from the date of commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is
made, be laid before each House of Parliament.

44. Every rule and first regulations made under this Act, shall be laid, as soon
as may be after it is made, before each House of Parliament, while it is in session,
for a total period of thirty days which may be comprised in one session or in two or
more successive sessions, and if, before the expiry of the session immediately
following the session or the successive sessions aforesaid, both Houses agree in
making any modification in the rule or regulation or both Houses agree that the rule
or regulation shall not be made, the rule or regulation shall thereafter have effect
only in such modified form or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule or regulation.

45. The Central Government may from time to time give such directions to the
Institute as may appear to be necessary for the efficient administration of this Act
and the Institute shall comply with such directions.

46. (/) Notwithstanding anything contained in this Act,—

(a) the Council of the existing Institute functioning as such immediately
before the commencement of this Act shall be deemed to be the Board until
the Board is constituted under this Act:

Provided that upon the constitution of the Board under this Act, the
members of the Council holding office before such constitution shall forthwith
cease to hold office;

(b) the Academic Council of the existing Institute functioning as such
immediately before the commencement of this Act shall be deemed to be the
Academic Council constituted under this Act until the Academic Council is
constituted under this Act:

Provided that upon the constitution of the Academic Council under this
Act, the members of the Academic Council holding office before such
constitution shall forthwith cease to hold office;

(c) until the first regulations are made under this Act, the regulations and
bye-laws of the existing Institute which are in force immediately before the
commencement of this Act shall continue to apply in so far as they are not
inconsistent with the provisions of this Act;

(d) until the Director, Dean of Studies, and Centre-Directors are
appointed under this Act, the Director, Dean of Studies, and Centre-Directors
of the existing Institute who are in office immediately before the
commencement of this Act, shall continue to hold office with the same
tenure, at the same remuneration and upon the same terms and
conditions and with the same rights and privileges as to pension, leave,
gratuity, provident fund and other matters as he would have had this Act had
not been enacted:
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Provided that upon the appointment of the Director, Dean of Studies, and
Centre-Directors under this Act, the Director, Dean of Studies, and
Centre-Directors holding office before such appointment shall forthwith cease
to hold office;

(e) the committees constituted under the existing Institute shall continue
to function in such manner as may be specified by the regulations, but shall be
subject to mandatory review by the Board and may be continued, discontinued
or reconstituted on such terms and conditions as the Board deems fit.

(2) The Central Government may, without prejudice to the provisions of this

Act, if it considers necessary and expedient, by notification, take such measures as
may be necessary for the transition under this Act.

47. (1) The Indian Statistical Institute Act, 1959, is hereby repealed.
(2) Notwithstanding the repeal of the Act referred to in sub-section (/), it shall

not affect,—

(a) the provision of the said Act set out in the Schedule; or

(b) anything done or any action taken under the provisions of the said
Act shall, in so far as such thing or action is not inconsistent with the
provisions of this Act, be deemed to have been done or taken under the
corresponding provisions of this Act as if the said provisions were in force
when such thing was done or such action was taken and shall continue in force
accordingly until superseded by anything done or any action taken under
this Act.

(3) The mention of particular matters in sub-section (2) shall not be held to

prejudice or affect the general application of section 6 of the General Clauses
Act, 1897, with regard to the effect of repeal.

Repeal and
savings.



THE SCHEDULE
(See section 47)

PROVISION OF THE INDIAN STATISTICAL INSTITUTE ACT, 1959 (57 of 1959),
CONTINUED IN FORCE

3. Declaration of the Indian Statistical Institute as an institution of national
importance.— Whereas the objects of the institution known as the Indian Statistical
Institute are such as to make it an institution of national importance, it is hereby
declared that the Indian Statistical Institute is an institution of national importance.
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STATEMENT OF OBJECTS AND REASONS

The Indian Statistical Institute (ISI) was founded on the 17th December, 1931
and was registered as a society under the Societies Registration Act, 1860 on the
28th April, 1932. The Institute, presently registered under the West Bengal Societies
Registration Act, 1961, has rendered pioneering service to the nation in the fields of
statistics, mathematics, quantitative economics and computer science, and
commands international recognition as a centre of research, teaching and training in
the statistical sciences.

2. The Indian Statistical Institute Act, 1959 declared the Institute to be an
institution of national importance and empowered it to grant degrees and diplomas
in statistics. The said Act was amended in the year 1995 to empower the Institute to
grant degrees and diplomas in statistics, mathematics, quantitative economics,
computer science and such other subjects related to statistics as may be determined
by the Institute from time to time.

3. Under sub-section (/) of section 9 of the Indian Statistical Institute
Act, 1959, the Central Government constitutes committees, from time to time, to
review, inspect and evaluate the work done by the Institute. The Fourth Review
Committee of the Institute, constituted by the Ministry of Statistics and Programme
Implementation under the chairmanship of Dr. R.A. Mashelkar, in its report
submitted in July, 2021, observed that the Institute can rise to its true potential and
effect a turnaround, if it can bring in certain fundamental changes, some of which
are not just incremental, but truly radical in its structure, systems and processes
backed up by much higher aspirational levels, from top leadership, down to every
worker. The Committee recommended that the ISI must reimagine, reinvent and
reposition itself to regain its leadership position and remain relevant in changing
times and as ISI reaches its centenary year in 2031, it should aim to create a new
ISI@100 vision, transitioning from the current good to the very best, one of the
foremost institutes globally.

4. The Indian Statistical Institute Act, 1959 has limited provisions in respect of the
governance, administration, finance, accountability and functioning of the Institute and
is not adequate to enable the Institute to respond to the requirements of an evolving
academic and research environment. It is, therefore, considered necessary to repeal the
said Act and to enact a comprehensive legislation providing for the incorporation of the
Indian Statistical Institute, an institution of national importance, to excel as a globally
recognised centre in Statistical Sciences and allied fields.

5. The legal reform will enable an ecosystem to train a new generation of
high-quality data scientists and statisticians, bridging the massive talent gap currently
facing India’s tech and financial sectors. By modernising its governance, ISI can
collaborate dynamically with industries to solve real-world analytical problems,
driving innovation in sectors like fintech, agriculture, healthcare and logistics.

6. The nation has now embarked on a historic journey toward Viksit Bharat
vision and statistical and institutional infrastructure should evolve to contribute to
this vision. The reforms serve as a strategic catalyst to transform ISI into a futuristic,
world-class institution that will anchor India’s journey toward becoming a global
knowledge superpower. It is expedient not only for the institutional strengthening
of ISI, but also for the broader national objective of building a future-ready
ecosystem of data, research, innovation, and skilled human resources in support of
Viksit Bharat.

7. The Indian Statistical Institute Bill, 2026, inter alia, provides for the
following, namely:—

(a) to incorporate the Indian Statistical Institute as a body corporate and
to continue in force the declaration of the Institute as an institution of national
importance made by the Indian Statistical Institute Act, 1959;
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(b) to vest in and transfer to the Institute, the properties, rights, debts and
liabilities of the existing Institute and to protect the interests of the employees
of, and the students pursuing academic or research courses in, the existing
Institute;

(c) to set out the objects of the Institute, including to ensure that the
Institute is a centre of global excellence for study, research and training in the
Statistical Sciences and allied fields;

(d) to empower the Institute to conduct courses of study, training and
research in the Statistical Sciences and allied fields, to grant degrees, diplomas
and other academic distinctions or titles and to set up centres and campuses in
India and abroad;

(e) to provide that the Institute shall be open to all persons, that
admission to every academic course or programme of study shall be based on
merit and that the Institute shall be a Central Educational Institution for the
purposes of the Central Educational Institutions (Reservation in Admission)
Act, 2006;

(f) to provide that the Institute shall be a not-for-profit legal entity;

(2) to provide that the President of India shall be the Visitor of the
Institute;

(h) to provide for a compact Board of Governors as the principal policy
making executive body of the Institute, accountable to the Central
Government and for an Academic Council as the principal academic body of
the Institute;

(i) to provide for the establishment of Management Councils at the
Centres of the Institute and for the constitution of a Finance Committee;

(7) to provide for the appointment of the Director as the Chief Executive
Officer of the Institute and for the appointment of Centre-Directors, Deans,
the Registrar and Deputy Registrars;

(k) to enable the Central Government, after due appropriation made by
Parliament by law in this behalf, to pay to the Institute such sums of money as
it may think fit, to require the Institute to maintain a Fund and create a corpus
fund for its long-term sustainability and to empower the Institute to generate
revenue;

(/) to provide for the audit of the accounts of the Institute by the
Comptroller and Auditor-General of India and for the audited accounts,
together with the audit report thereon, to be laid before each House of
Parliament;

(m) to provide for the submission of an annual financial report and an
annual performance report and for the periodic evaluation and review of the
performance of the Institute, including its faculty, by an independent agency
or group of experts;

(n) to empower the Board of Governors to make regulations, the
Academic Council to issue Standing Orders and the Central Government to
make rules and to provide for the laying of every rule and the first regulations
before each House of Parliament;

(0) to provide that the provisions of the Right to Information Act, 2005
shall apply to the Institute; and
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(p) to repeal the Indian Statistical Institute Act, 1959, while saving the

provision of the said Act declaring the Indian Statistical Institute to be an
institution of national importance.

8. The Notes on clauses explain in detail the various provisions of the Bill.

9. The Bill seeks to achieve the above objectives.

NEW DELHI, RAO INDERIJIT SINGH.
The 24th July, 2026.



Notes on clauses

Clause 1—This clause relates to short title and commencement of the
proposed legislation.

Clause 2.—This clause contains the definitions of the various expressions
used in the proposed legislation.

Clause 3.—This clause provides for incorporation of the Indian Statistical
Institute under the proposed Bill.

Clause 4—This clause provides for the effect of incorporation of the Institute.

Clause 5.—This clause seeks to set out the objects of the Institute, namely, to
ensure that the Institute is a centre of global excellence for study, research and
training in the Statistical Sciences and allied fields; to advance and disseminate
knowledge of Statistical Sciences and allied fields; to foster interdisciplinary
research in Statistical Sciences, mathematics, economics, computer science and
other fields; and to enhance collaboration amongst industry, academia and
government to promote practical application of knowledge for public interest.

Clause 6.—This clause seeks to enumerate the powers and functions of the
Institute, notwithstanding anything contained in the University Grants Commission
Act, 1956 or in any other law for the time being in force. These, inter alia, include
the powers to provide by the regulations for the admission of students to the various
courses of study; to conduct courses of study, training and research in the Statistical
Sciences and allied fields; to set up centres and campuses in India and abroad; to
grant degrees, diplomas and other academic distinctions or titles and to institute and
award Chair professorships, fellowships, scholarships, prizes and medals; to
promote start-ups, incubations and entrepreneurial efforts; to determine, specify and
receive payment of fees and other charges; to acquire, hold and deal with property;
to appoint committees; to receive grants, gifts and contributions; to invest surplus
funds; to create reserve, corpus, sinking, insurance, provident and other funds; and
to create partnerships and affiliations.

Clause 7.—This clause seeks to provide that the Institute shall be open to all
persons irrespective of gender, race, creed, caste or class and that no test or condition
shall be imposed as to religious belief or profession. It further provides that
admission to every academic course or programme of study shall be based on merit
assessed through transparent and reasonable criteria, without prejudice to special
provisions for the employment or admission of women, persons with disabilities or
persons belonging to socially and educationally backward classes, in particular, the
Scheduled Castes and the Scheduled Tribes, and that the Institute shall be a Central
Educational Institution for the purposes of the Central Educational Institutions
(Reservation in Admission) Act, 2006.

Clause 8. —This clause seeks to provide that the Institute shall be a not-for-profit
legal entity and that no part of the surplus, if any, in revenue of the Institute shall be
invested for any purpose other than to achieve the objects of the Institute, and that the
Institute shall strive to raise funds for self-sufficiency and sustainability.

Clause 9.—This clause seeks to provide for the manner of appointments to the
faculty and employees of the Institute.

Clause 10.—This clause seeks to provide that the Institute shall group its
academic, scientific, administrative and service functions into distinct divisions or
units for the performance of its teaching, research, training, consultancy, outreach
and administrative functions.
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Clause 11.—This clause seeks to enable the Institute to establish new Centres,
with the prior approval of the Central Government, for the purpose of conducting
research, teaching, training, consultancy and outreach activities, and to empower the
Board to maintain, modify, merge, relocate or discontinue the existing Centres based
on academic priorities. It further provides that each Centre may, to the extent
possible, be autonomous in its functioning and overall administration and may have
its own Management Council, as approved by the Board.

Clause 12.—This clause seeks to enumerate the authorities of the Institute,
namely, the Visitor, the Board of Governors, the Academic Council, the
Management Council, the Director and other authorities appointed under the
proposed legislation.

Clause 13.—This clause seeks to provide that the President of India shall be
the Visitor of the Institute and it further provides for power of the Visitor in relation
to the Institute.

Clause 14.—This clause seeks to provide that the Board of Governors shall be
the principal policy making executive body of the Institute and to provide for its
composition and the manner of the appointment of the Chairperson.

Clause 15.—This clause seeks to provide for the meetings of the Board and to
provide that the Chairperson shall ordinarily preside over the meetings of the Board
and at the convocations of the Institute.

Clause 16.—This clause seeks to provide for the term of office of, vacancies
among and allowances payable to, the Chairperson and members of the Board.

Clause 17.—This clause seeks to provide that the Board shall be responsible
for the general superintendence, direction and control of the affairs of the Institute,
shall have the power to frame, amend or rescind the regulations governing the affairs
of the Institute and shall be the final decision making body of the Institute in respect
of academic, administrative, personnel, financial and developmental matters. The
clause further enumerates the powers of the Board.

Clause 18.—This clause seeks to provide that the Academic Council shall be
the principal academic body of the Institute and to provide for its composition, with
the Director of the Institute as its chairperson, the Centre-Directors and all full time
Professors and such number of other full time faculty as may be determined by the
Board as ex officio members and the Dean of academic affairs as Member-Secretary
and the meeting of the Academic Council shall be held at least once a year.

Clause 19.—This clause seeks to enumerate the powers and functions of the
Academic Council, namely, to specify the organisation and modification of courses,
the eligibility criteria and procedure for admission of students and the examination
and evaluation systems, and to promote interdisciplinary studies and research in the
Institute and it further provides that the Academic Council shall make
recommendations to the Board regarding the introduction and discontinuation of
courses and programmes of study, the award of degrees and diplomas and the
collaboration between the Institute and external organisations.

Clause 20.—This clause seeks to empower the Board to establish a
Management Council at each Centre, which shall be responsible for the general
superintendence, direction and control of the affairs of the Centre, and to provide
for its composition, comprising the Presiding Officer, to be appointed by the Board;
the Director, the Centre-Director and the Dean of the Centre as ex officio members;
and one member of the Academic Council to be nominated by the Board, the Deputy
Registrar of the Centre shall be the Secretary of the Management Council and the
provisions relating to the term of office of, vacancies among and allowances payable
to, the Chairperson and members of the Board shall apply mutatis mutandis to the
Presiding Officer and members of the Management Council.
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Clause 21 —This clause seeks to empower the Board to constitute a Finance
Committee of the Institute, which shall examine the accounts, scrutinise proposals for
expenditure and financial estimates of the Institute and prepare a report for the approval of
the Board and further submission to the Central Government for consideration of grants.

Clause 22.—This clause seeks to provide that the Director shall be the Chief
Executive Officer of the Institute and shall be responsible for the implementation of the
decisions of the Board and the Academic Council and for the day-to-day administration
of the Institute. The Director shall be appointed by the Board, with the prior approval of
the Visitor, and shall hold office for a term of five years. The clause further provides for
the resignation of the Director and for his removal by the Board with the prior approval
of the Visitor, empowers the Director to issue orders in emergent situations subject to
ratification by the Board and provides for the appointment of an acting Director.

Clause 23.—This clause seeks to provide that each Centre shall be headed by
a Centre-Director, to be appointed by the Board, who shall be responsible to the
Management Council for all scientific, academic, administrative and financial
matters concerning the Centre and shall be responsible for ensuring its effective
functioning and day-to-day administration. The Centre-Director shall submit an
annual performance report of the Centre to the concerned Management Council,
which shall forward the same along with its recommendations to the Board. The
Centre-Director shall hold office for a term of five years, and the clause also
provides for the removal of a Centre-Director by the Board.

Clause 24.—This clause seeks to provide that the Deans of the Institute or the
Centres shall be responsible to the Director or the Centre-Directors, as the case may
be, for the organisation of academics, research, student affairs and such other
functions of the Institute or the Centre, and shall be appointed by the Board in such
manner, for such tenure and portfolio as may be specified by the regulations.

Clause 25.—This clause seeks to provide for the appointment of the Registrar
of the Institute by the Board and for the appointment of Deputy Registrars for the
Institute and the Centres by the Director. The Registrar shall be the custodian of
records, the common seal, the funds of the Institute and such other property of the
Institute as the Board may commit to his charge, and shall be responsible to the
Director for the proper discharge of his functions.

Clause 26.—This clause seeks to empower the Board to constitute committees
for the Institute and the Centres, specifying their composition, duties and functions.

Clause 27.—This clause seeks to provide that, for the purpose of enabling the
Institute to discharge its functions efficiently, the Central Government may, after
due appropriation made by Parliament by law in this behalf, pay to the Institute such
sums of money in such manner as it may think fit.

Clause 28 —This clause seeks to provide that the Institute shall have the authority
to generate revenue through such means as may be specified by the regulations.

Clause 29.—This clause seeks to provide that the Institute shall maintain a
Fund, to which shall be credited all moneys provided by the Central Government,
all fees and other charges received by the Institute and all moneys received by the
Institute in any other manner or from any other source.

Clause 30.—This clause seeks to provide that the Institute shall maintain
proper accounts and other relevant records and prepare an annual statement of
accounts, including the balance sheet, in such form as may be specified by
notification by the Central Government in consultation with the Comptroller and
Auditor-General of India. It further provides that the accounts of the Institute shall
be audited by the Comptroller and Auditor-General of India, who shall have the
same rights, privileges and authority in connection with such audit as in connection
with the audit of the Government accounts, and that the accounts as certified,
together with the audit report thereon, shall be forwarded annually to the Central
Government, which shall cause the same to be laid before each House of Parliament.
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Clause 31.—This clause seeks to require the Institute to maintain books of
account with respect to all sums of money received and expended by it, the assets
and liabilities of the Institute and its properties, movable and immovable.

Clause 32.—This clause seeks to empower the Board to appoint auditors,
including an internal auditor, to scrutinise the balance sheet and the statement of
income and expenditure of the Institute and to constitute an audit committee to
provide expert advice on the effectiveness of the internal control system, risk
management and audit report.

Clause 33.—This clause seeks to provide that the statement of accounts,
including the balance sheet and the statement of income and expenditure, the
auditor’s report and the annual financial report by the Director shall be brought
before the Board after the conclusion of each financial year.

Clause 34.—This clause seeks to provide that the annual financial report shall
be submitted to the Central Government within such timelines as may be prescribed
and to specify the contents of such report.

Clause 35.—This clause seeks to provide that the Director shall submit an
annual performance report of the Institute to the Board on such parameters and
within such timelines as may be specified by the regulations, including explanations
and responses to any adverse findings or recommendations made in periodic reviews
conducted by the Visitor, the Central Government or the Board, and shall forward a
copy of the report to the Central Government within such timelines as may be
prescribed.

Clause 36.—This clause seeks to provide for the evaluation and review of the
performance of the Institute, including its faculty, by an independent agency or
group of experts appointed by the Board, within a period of three years from the
date of incorporation of the Institute and thereafter at least once every five years.
The Board shall prepare the review report and submit it to the Central Government
along with an action-taken report and publish the same on its website.

Clause 37.—This clause seeks to empower the Board to make regulations, by
notification in the Official Gazette, not inconsistent with the provisions of the
proposed legislation and the rules made thereunder, and enumerates the matters in
respect of which such regulations may be made. It further provides that the first
regulations of the Institute shall be made by the Board with the previous approval
of the Central Government.

Clause 38.—This clause seeks to empower the Academic Council to issue, by
notification, Standing Orders consistent with the provisions of the proposed
legislation and the rules and regulations made thereunder and enumerates the
matters in respect of which such Standing Orders may be issued. The Standing
Orders shall be submitted to the Board for its consideration and the Board may, by
resolution, modify or cancel any Standing Order.

Clause 39.—This clause seeks to provide that no act of the Institute or the
Board or the Academic Council or any other body constituted under the proposed
legislation shall be invalid merely by reason of any vacancy or defect in the
constitution of a body, any irregularity in the procedure of a body not affecting the
merits of the case or any defect in the selection, nomination or appointment of a
person acting as a member of a body.

Clause 40.—This clause seeks to require the Institute to furnish to the Central
Government such returns or other information with respect to its policies or
activities as the Central Government may, for the purpose of reporting to the
Parliament or for the making of policy, from time to time, require.
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Clause 41 —This clause seeks to provide that the provisions of the Right to
Information Act, 2005 shall apply to the Institute, as if it were a public authority
defined in clause (%) of section 2 of that Act.

Clause 42.—This clause seeks to empower the Central Government to make
rules, by notification in the Official Gazette, for carrying out the provisions of the
proposed legislation and enumerates the matters in respect of which such rules may
be made.

Clause 43.—This clause seeks to empower the Central Government, by order
published in the Official Gazette, to make such provisions consistent with the
provisions of the proposed legislation as may appear to it to be necessary or
expedient for removing any difficulty arising in giving effect to its provisions. No
such order shall be made after the expiry of the period of three years from the date
of commencement of the proposed legislation and every such order shall be laid
before each House of Parliament.

Clause 44.—This clause seeks to provide for the laying of every rule and the
first regulations made under the proposed legislation, as soon as may be after they
are made, before each House of Parliament.

Clause 45.—This clause seeks to empower the Central Government to give
such directions to the Institute as may appear to be necessary for the efficient
administration of the proposed legislation, with which the Institute shall comply.

Clause 46.—This clause seeks to make transitional provisions, whereunder
the Council and the Academic Council of the existing Institute shall be deemed to
be the Board and the Academic Council, respectively, until they are constituted
under the proposed legislation; the regulations and bye-laws of the existing Institute
shall continue to apply until the first regulations are made, in so far as they are not
inconsistent with the provisions of the proposed legislation; the Director, Dean of
Studies and Centre-Directors of the existing Institute shall continue to hold office
until the Director, Deans and Centre-Directors are appointed under the proposed
legislation; and the committees constituted under the existing Institute shall continue
to function subject to mandatory review by the Board. It further empowers the
Central Government to take, by notification, such measures as may be necessary for
the transition.

Clause 47—This clause seeks to repeal the Indian Statistical Institute
Act, 1959 and to provide for savings. The repeal shall not affect the provision of the
said Act set out in the Schedule to the Bill, namely, section 3 of the said Act declaring
the Indian Statistical Institute to be an institution of national importance, which is
continued in force, or anything done or any action taken under the provisions of the
said Act, which shall, in so far as it is not inconsistent with the provisions of the
proposed legislation, be deemed to have been done or taken under the corresponding
provisions thereof. The mention of particular matters shall not be held to prejudice
or affect the general application of section 6 of the General Clauses Act, 1897 with
regard to the effect of repeal.



FINANCIAL MEMORANDUM

Clause 27 of the Bill provides that, for the purpose of enabling the Institute to
discharge its functions efficiently, the Central Government may, after due
appropriation made by Parliament by law in this behalf, pay to the Institute such
sums of money in such manner as it may think fit. Clause 29 of the Bill provides
that the Institute shall maintain a Fund, to which shall be credited, inter alia, all
moneys provided by the Central Government.

2. The Bill seeks to incorporate the existing Indian Statistical Institute, which
is already in receipt of grants from the Central Government under the Indian
Statistical Institute Act, 1959. The expenditure of the Institute would continue to be
met out of the budgetary provisions already being made by the Central Government
for the existing Institute.

3. The Bill, if enacted, would not involve any additional expenditure, whether
recurring or non-recurring, from and out of the Consolidated Fund of India.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Sub-clause (/) of clause 37 of the Bill empowers the Board of Governors to
make regulations, by notification in the Official Gazette, not inconsistent with the
provisions of the proposed legislation and the rules made thereunder. Sub-clause (2)
of the said clause enumerates the matters in respect of which such regulations may
be made. These matters, inter alia, include—(a) the other purposes under clause (d)
of section 2; (b) such other academic designations under clause (k) of section 2;
(c) the allied fields and related disciplines of Statistical Sciences under clause (¢) of
section 2; (d) the admission of students to the various courses of study under
clause (b) of section 6; (e) the infrastructure and investments under clause (g) of
section 6; (f) the manner of appointment of the faculty and employees of the Institute
under section 9; (g) the maximum of the pay-scale which exceeds such amount to
be paid to a non-faculty staff in any cadre under clause (a) of section 9;
() maintenance, modification, merger, relocation or discontinuation of any existing
Centres under sub-section (2) of section 11; (i) the manner of nomination of a
Centre-Director as a member of the Board under sub-clause (ii) of clause (e) of
sub-section (2) of section 14; (j) the manner of nomination of two members of the
Academic Council to the Board under sub-clause (iii) of clause (e) of
sub-section (2) of section 14; (k) the meetings of the Board and rules of procedure
in relation to the transaction of business under sub-section (/) of section 15; (/) the
manner of filling up the casual vacancy of a member of the Board under
sub-section (4) of section 16; (m) the allowances to be paid to the Chairperson and
members of the Board under sub-section (6) of section 16; (n) the establishment,
modification, merger, relocation or discontinuation of existing branches, centres of
excellence and outlying units under clause (f) of sub-section (2) of section 17; (o)
the conferment of honorary degrees, awards and other distinctions under clause (%)
of sub-section (2) of section 17; (p) the qualification, classification, terms of office
and method of appointment of the staff under clause (j) of sub-section (2) of
section 17; (¢g) the number, emoluments, duties and conditions of service of the staff
under clause (k) of sub-section (2) of section 17; (r) the constitution of pension,
insurance and provident funds for the benefit of the staff under clause (/) of
sub-section (2) of section 17; (s) the fees to be charged for courses of study and
examinations in the Institute under clause (n) of sub-section (2) of section 17; (¢) the
institution of fellowships, scholarships, medals, prizes and conducting of
exhibitions under clause (0) of sub-section (2) of section 17; (u) the creation of
infrastructure and maintenance of buildings under clause (p) of sub-section (2) of
section 17; (v) the conditions of residence of students of the Institute and levying
of fees for residence in the halls and hostels and of other charges under clause (q)
of sub-section (2) of section 17; (w) the manner of authentication of the orders and
decisions of the Board under clause (r) of sub-section (2) of section 17; (x) the
quorum for meetings of the Board, the Academic Council or any committee and the
procedures to be followed in the conduct of their business under clause (s) of
sub-section (2) of section 17; (y) the reorganisation, naming, renaming, merging, or
discontinuation of any division or the creation of a new division in accordance with
the academic and strategic needs of the Institute under clause () of sub-section (2)
of section 17; (z) the manner of appointment of the Presiding Officer of the
Management Council under clause (a) of sub-section (3) of section 20; (za) the
constitution, powers and functions of the Finance Committee under sub-section (3)
of section 21; (zb) the manner for appointment of an acting Director under
sub-section (&) of section 22; (zc) the manner of appointment, tenure and portfolio
of Deans by the Board under sub-section (2) of section 24; (zd) the manner of
appointment and terms and conditions of service of the Registrar under
sub-section (/) of section 25; (ze) the manner of appointment and terms and
conditions of service of the Deputy Registrars under sub-section (3) of section 25;
(zf) the manner of constitution, composition, duties and functions of committees
under section 26; (zg) the means of generating revenue under section 28;
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(zh) the manner of investment of the moneys credited to the Fund under sub-section
(2) of section 29; (zi) the other purpose of expenditure of the Fund under sub-section
(4) of section 29; (zj) the parameters of assessment and timelines for submission of
annual performance report of the Institute to the Board under sub-section (/) of
section 35; (zk) the qualifications, experience and the manner of selection of the
independent agency or group of experts under sub-section (5) of section 36; and
(z/) the manner of functioning of committees constituted under the existing Institute
and mandatory review thereof under clause (e) of sub-section (/) of section 46.
Sub-clause (3) of the said clause provides that the first regulations of the Institute
shall be made by the Board with the previous approval of the Central Government.

2. Clause 42 of the Bill empowers the Central Government to make rules, by
notification in the Official Gazette, for carrying out the provisions of the proposed
legislation, providing for (i) the manner of nomination of eminent persons to the
Board under clause (d) of sub-section (2) of section 14; (ii) the appointment and
terms and conditions of service of the Director under sub-section (2) of section 22
and the manner of removal of the Director under sub-section (6) of section 22; (i)
the manner of appointment of Centre-Directors under sub-section (/) of section 23,
the timeline for a Centre-Director to submit the annual performance report of the
Centre to the Management Council under sub-section (5) of section 23 and the
manner of removal of Centre-Directors under sub-section (6) of section 23; (iv) the
timeline for submission of the annual financial report under sub-section (/) of
section 34; and (v) the timeline for forwarding of a copy of the annual performance
report to the Central Government under sub-section (3) of section 35.

3. Clause 44 of the Bill provides for every rule and the first regulations made
under the proposed legislation to be laid, as soon as may be after they are made,
before each House of Parliament.

4. The matters in respect of which the rules and regulations may be made are
matters of procedure and administrative detail and it is not practicable to provide for
them in the Bill itself. The delegation of legislative power is, therefore, of a normal
character.
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to provide for a comprehensive statutory framework to the Indian Statistical
Institute, to excel as a globally recognised centre in Statistical Sciences and
allied fields and to provide for matters connected therewith or incidental
thereto.

(Shri Rao Inderjit Singh, MoS (I/C) of the Ministry of Statistics and Programme
Implementation; MoS (I/C) of the Ministry of Planning and MoS in the
Ministry of Culture)



